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CENTRAL ADMINISTRATIVE TRIBln>IAL 

ALLAHAB/'\.J BJ:;NCH, ALLAl-1.ABA!) . 

Allahabad this t he !~t_h day of J uly, 2004. 

Original Application No . 69 2 of 2003 . 

Hon *b l e Mr. Justice S . R. Singh, Vice- Cha i rman . 
Hon ' b l e ~·tr. D . R . Ti\1ari, 1~1ember- A . 

1. JaS\'lant Singh s/o Late oarshan Singh 

R/o 8/8 , Sector-7, A\·1as 'likash S i kandra , Agra. 

2 . B . 't . Agan1a l S/o La t e Sri F .L. Agan ·1al, 
R/o Ka ila s h Vihar , Ag ra-7 • 

••••••••• Appl ica nts 

counsel for t he appl icant s :- Sri Ashish Srivastava 

VERSUS -------
l. Union of Ind i a thr ough tl1e Secretary, 

l'i/o Finance, New Delhi. 

2. Chief commiss ione r of customs and central excise , 
19-C , Tulsi, Ganga Mina r, Vi dha n Sabha :-ia rg, 

Luckno\·1 . 

3 . corruni csi oner , cust oms a nd Centra l 'Sxci s e , 
Sarvo1aya Nagar, Ka npur . 

4 . ueputy Co~missioner, 

centr a l Exmise and customs, Agra • 

•••••••• Respondent s 

counsel for the respondents :- Sri v .v . Mi s hra 

0 R D E R ------
By Hon ' bl e :.1r. Justice S . R. Singh , v .c . 

This o .A has been ins tituted a ga inst the order by 
~ 

inclurii ng the applicant! \·rere transferred which 3 4 0{fi cers 
~~~ 
~ Ka npur commissione rate to Lucknow commi ssionerate and 

vice versa. T~der dated 02. 07 .2003 read with order 



• 

•• 2 •• • • • • 

dated 12.09.2003 passed by the Tribunal would indicate 

that the prayer for interim relief was refused in view 
t..~"t..-

of the fact that the applicants had clrea dy relieved. 

However, it \'ras provided/ vide order dated 12. 09 .2003,.. 

that the impugne d tra n afer orders \·10uld be subject to 

the final decis i on of the O.A. Having heard counsel for 

the parties and having regard to the facts and circumstances 

of the case particularly the fact that the transfer is 

an inoidence of service and the courts n~rmally should 
~~ 

not interfere i"lith transfer orde rs except~ it is 

violative of ~tatutory . rules or otherwise suffers from 
~ 

vice of malice or malafide. None of these 9roundJis 
.e..~ <t­

e sta bl i s hed in the present ca se. The upplican~~ 

already bee n relieved long back . In t he circumstances, 

therefore, the O.A is dismissed . No costs. 

/Anand/ 

"'r ~ - . ~ r • 

Member- A . 


